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The e-Committee, Supreme Court of India ThedADpvsut! Tfswj dhas! Npc

released manuals in 14 languages already been released by e-Committee

(English, Hindi, Assamese, Bengali, for the benefit of the litigants, citizens,
Gujarathi, Kannada, Khasi, Malayalam, lawyers, law firms, police, Government
Marathi, Nepali, Odia, Punjabi, Tamil, agencies and other institutional litigants.
Telugu) for its top citizen -centric service- The app, so far, had crossed 57 lakh
free e-Courts services mobile app. downloads. The mobile app, along with
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The advocate/ litigant/organization _ _
So, during the pandemic, anyone can

can maintain a digital diary of all
access the case status, court orders,

cases under "My Cases", which is the _ _ _
cause list through their mobile phone

most used and attractive feature. It _ _ _
with the e-Courts services mobile app,

can be customized using the ddy ] )
24*7 and free of cost, without physically

CasesLJoption available and is the ]
going to the concerned Court complex

digital equivalent of a diary used by an
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E-Committee's Advocate Awareness Programme
reaches 42864 Advocates/Clerks during May 2021

The fourth phase of the Advocate
Master Trainers Programme was
conducted by the e-Committee in
Tamil Nadu, Madhya Pradesh,
Rajasthan and Punjab & Haryana, in
coordination with the State Judicial
Academies of the respective States.
The Programme aimed to create
digital awareness and digital
empowerment for the advocates and
their clerks throughout the country.

The Advocate Master Trainers who

had been trained by the eCommittee
during the third phase, through the
respective State Judicial academies,
conducted these awareness
programmes in their respective
districts in coordination with the
Master Trainer Judicial Officers. The
training had an overwhelming

response, which reached 42864

advocates and their clerks as

tabulated hereunder:

ECT-004-2021 p Training/Awareness Programme for Advocates/Advocate Clerks during May 2021
-~ - - No. of
States Judicial Academy | Training Code Date Participants e
Participants
Tamil Nady | 1amilNaduState | oorinns 5651 | May, 2021 Advocate & 17425
Judicial Academy
Advocate Clerks
Madhya Madhya Pradesh Advocate & Advocate
Pradesh Judicial Academy ECRUPADEL | i, 2zl Clerks LA
Rajasthan | RaiasthanState | eorgn) 5051 | May, 2021 |Advocate & Advocate  gogg
Judicial Academy Clerks
Punjab & : L
Haryana (1% Chandigarh Judicial ECT-004-2021 | May, 2021 Advocate & Advocate 2283
Academy Clerks
Phase)
Total Participants 42892
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Advocate Awareness Programme through Madras High

Court reaches 33 Districts of Tamil Nadu

The Tamil Nadu State Judicial Academy
(TNSJA), Chennai has conducted the
fourth phase training programme for
District and Taluk Level Bar Association
Advocates/Advocate Clerks in their
districts on 24 May 2021. The Online
Training Programme (live-streamed on
the individual YouTube channel of each
district) was conducted by the Advocate

e-Committee Newsletter, May 2021

Master Trainer(s) in coordination with
the nominated Master Trainer (Judicial
Officers) of the districts concerned.
the State,

AcCross there were 267

Advocate Master Trainer who
participated in the online meeting and as
on 31 May 2021, the total number of

views on the YouTube channel is 17,425



I e

Kancheepuram @
https://youtu.be/ UMkmLg3vqBo

Chengalpet

https://youtu.be/vu -61_QnolLo Included in Erode

14 Namakkal https://youtu.be/6 -3gBktb9J8 422
16 Puducherry https:/lyoutu.be_w Included in Cuddalore
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https://youtu.be/

https://youtu.be/5SO0TMPRvdeXg Included in Madurai

22 Theni https://lyoutu.be/FLQeZzD5Pu8 443

24 Thoothukudi https://youtu.be/cYvFkBxUNes 68

https://youtu.be/_IDcdfV5B40 Included in Chennai

https://youtu.be/bj745T egh4o Included in Thanjavur
Viluppuram https://lyoutu.be/qolIZMTuBns

Total Number of Views 17425
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Online Training Programme for Advocates/Advocates
Clerks at High Court of Madhya Pradesh

On 18 May 2021, the e-Committee
Training programme for Advocates and
Advocates Clerk was conducted by the
High Court of Madhya Pradesh under the
guidance of Chairperson of the
Computer and E-Committee of Madhya
Pradesh High Court, through the
Advocate Master Trainers along with

Judge Master Trainers.

Due to pandemic situation in the month
of May, the training was conducted in
virtual mode and the live stream was
10,000

advocates/clerks throughout the State.

viewed by more than
The Advocate Master Trainers from the

remote places of State delivered

lectures, shared their experiences,

e-Committee Newsletter, May 2021

outlined the problems faced by them as
advocates and how they are optimizing
their output through the adoption of
technology. The training focused on the
e-Court initiatives. During the training,
the participants raised their que stions in
live chat box and the Master Trainers
attempted to resolve these problems by
providing solutions. The feedback and
comments relating to the training are
available on the YouTube channel of the
Madhya Pradesh High Court, available
here: https://youtube/FWwbzONGcWS .

Once the normalcy resumes after covid ,
it has been planned to conduct the

training through offline mode as well.
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Online Training Programme for Advocates/Advocates

Clerks at High Court of Rajasthan

Under the aegis of eCommittee,

number of audience members not only

Supreme Court of India, online training at the District Headquarters, but also at

advocates and their clerks on
Dbt f !

for
dzF mf duspoj d!
) FDNU*! gps'!

by Rajasthan High Courtand Rajasthan
State Judicial Academy on 21 May
2021. the

Considering prevailing

pandemic situation, the awareness
Programme was conducted online and
live streamed on YouTube channel of
Rajasthan High Court. A Special
Training Module in Hindi language was

prepared to cater to a maximum
e-Committee Newsletter, May 2021

Taluka level. Two trained Advocate

NNdastdr h Trainére uahd Uty raudicial
Be wp db u fOffited Master prairens o orfdiicted

awareness sessions which consisted of
nine sessions on various e-services,
such as, websites, mobile application, e-
filing, e-pay, video conferencing, help
desk, etc. One representative from
every District Bar Associations of the
State directly interacted with the Master
Trainers during the training through VC,

and they put the questions on behalf
11



their respective Bar Associations. Since

the entire programme was live

streamed, advocates and advocate

clerks from all the 36 Judgeships and

Bar Associations of the State
participated  virtually from their
respective residence and offices.

Queries posted by participants in
YouTube live-chat segment were also
answered live during the programme.
Within a short span of time, this
programme has successfully achieved
than 8000 views YouTube
This

uploaded on YouTube channel of

more
channel. training programme
Rajasthan High Court can be viewed
here: https://youtu.be/s9DbpeYLKHU .

Extension of Paperless Court
for New Case Types by the
High Court of Rajasthan

After successfully setting up of four
Paperless Courts in the Rajasthan High
Court for bail matters, a detailed plan

has been chalked out to further extend

e-Committee Newsletter, May 2021

functioning of Paperless courts for
other case types in a phased manner. A
time-line has also been set up to
complete all the phases by the end of
this year, and to commence hearing of
all cases of the criminal section and all
tax matters in Paperless Courts. The
proposed phases for expansion of

paperless courts is as under:

e Phase |- All Criminal Writ petitions;

e Phase Il - All Criminal Misc.
Petitions;

e Phase Il - All Criminal Revision
Petitions;

e Phase IV-All Criminal Appeals;

® Phase V - All matters pertaining to
Commercial Appellate Division; and

e Phase VI - All Writ Petitions and

Appeals relating to Tax matters.

The

Rajasthan High Court are unique in the

Paperless Courts setup in
sense that these are live courts. The
moment any document is dealt by the
Registry in case file, it is automatically
reflected in the Paperless Courts as

well.

12
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High Court of Karnataka Live Streams Court Hall-1

Proceedings

On 31 May 2021, the Karnataka High
Court live streamed the proceedings of
their Court Hall No 1 on a pilot basis. With
that, the Karnataka High Court joins the
Gujarat and Madhya Pradesh High
Courts, who are already live streaming

their court proceedings.

So far, 15 Division Bench sittings
presided by Hon'ble Chief Justice, on

select matters of public importance,
have been live telecasted through the
D p v s YouTwube channel. They have
been viewed in large number by
members of the Bar and general public,
and have already amassed more than
50,916 views. The highest viewership
for a single telecast of the court
proceedings has been 14,905 views.

Click to watch the 1stever Live streaming of Karnataka High Court Hall No.

1 https://youtu.be/p -4vySjITYY

e-Committee Newsletter, May 2021
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District Court Performance Monitoring Tool
(DCPMT) rolled out by High Court of Uttarakhand

BERBERARRAE

The Uttarakhand High Court has basis. It also enables the High Court to
developed an application software monitor the progress of all the
(District Court Performance Monitoring  subordinate Courts, in terms of disposal
Tool p DCPMT) for monitoring the daily of every case including special category
performance of District Courts in the cases like old cases, cases relating to
State of Uttarakhand. It was Women, Children, Senior citizens, etc.It

j obvhvsbufel!cz! |l po!asmprdvidesthe gudikial Offigerd f! p o !
3 March 2021. DCPMT aims to provide the State a platform to monitor their
b! uppm! up! ui f! | po loempérforrdance sd as to ipsgire them f !
Uttarakhand High Court to monitor the to do better every day and to achieve a
performance of the Judicial Officers of  desirable benchmark of performance, in
the State on five parameters of the accordance with the expectations of

Court work, on a daily and monthly the High Court.

e-Committee Newsletter, May 2021 14



High Court of Patna Implements Interoperable
Criminal Justice System (ICJS) in all the District

Courts of Bihar

The Interoperable Criminal Justice are online and integrated with ICJS; 36
System (ICJS) has been introduced to Districts are using e-Prosecution and all
facilitate speedy justice through data- are integrated with ICJS; and all three
exchange between the Courts, FSLs are using eForensics and are
police/prosecution, jails and the integrated with ICJS.

forensic labs. In Bihar: dl Courts have
been integrated with ICJS; 894 CCTNS
enabled Police Stations have been
integrated with ICJS; all the 59 Prisons

Presently, as approved, data sharing
has been enabled between CCTNS and
CIS through ICJS.

L - CJM Division Nalanda upuser Logout = NC3.2
eCourtlS (comoiv) Sri Kumar hal Kishore{Incharge) (BR00719) ¥ 23-06-2021 [
‘ Home #| @ /ICIS [ Consume FIR / Y [+] o ECIEI o e o e O
-
Consume Fir
DJPMC [+]
Police Station a
Legacy Data (] National Code ¥  Police Station Name
Copying Branch o 1 5134005 Binar Sharit 1 376 New Records
2 5134016 ISLAMPUR 1 328 New Records
ICJS Dashboard
5 5134015 HARNAUT 1 252 New Records
ICJS Configuration
R - 6 5134023 LAHERI PS 1 m
Consume Chargesheet
Verify Fir 7 5134008 CHANDI 1 234 New Records
Verify Chargesheet
e 8 5134010 GIRIAK as 221 New Records
] 5134017 NOORSARAI 1 201 New Records
10 5134013 RAIGIR i 183 New Records
11 5134009 DEEP NAGAR 1 190 New Records

Designed & Developed by National Informatics C
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National Judicial Data Grid Core Team Meeting

. iRBhishek Gour, (QSE-MP HC)

On 8 May 2021, the vice chairperson of
the e-Committee, Justice R.C.Chavan
and the Secretary-General of the
Supreme Court of India had a meeting
with the Core Team on NJDG, who are

currently studying the NJDG. The

e-Committee Newsletter, May 2021

P

e

L

meeting focused on the data in regards
to: (i) the reasons for delay; (ii) the non-
appearance of accused; and (iii) the
pendency of matters which are 10, 20 or

30 years old.
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Designated Counter for e-Filing introduced by High

Court of Kerala

eSewa Kendra

- i
Designated Counter |
fore-Filing

The Kerala High Court has introduced
the e-Filing facility for all case types
from 17 May 2021 onwards. As per the
provisions in the Electronic Filing Rules
for Courts (Kerala), 2021, a designated

counter for e-Filing was setup at the

e-Committee Newsletter, May 2021

High Court by converting the e-Sewa

Kendra. Sufficient number of computer
systems with scanners and internet
facility were provided at the e-Filing

counter.
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Online Training Programme for Newly Inducted

Clerks by High Court of Punjab & Haryana

Under the aegis of Punjab and Haryana Haryana) have been imparted (Offline
High Court, training to newly appointed and Online) in coordination with

‘Clerks' in the District Courts (State of Chandigarh Judicial Academy.
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